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DR KRUPASINDHU BHOJ: ir, the 
Hon. Minister bas said that the IDPL and 
other indigenous companies are not able 
to compete within the design parameter 
of the importe<1 Erythromycin basic raw 
material and that it is causing a loss to 
them. Therefore, I would like t know 
whether the Minister is aware of the fact 
tbat the de ign parameter for production 
of basic raw materia] for rythromycin, 
which is a key drug for our country, 
is helped by the Indian Medicine and 
Scientific Research and the design para-
meter which is available to produce these 
thing. Why)'i he not re trictin~ the im-
port of it and allowing the ba ic raw ma-
terial produced in OUr country to be used 
for it? In this way, they are di ouraging 
the scientists who are associated with the 
Indian medicine and s ientific r ea rch. 

HRJ VA. ANT SATHE: There is no 
deficiency in design parameter and We a1"" 
wining to take full advantage of our scien-
tists and research men and even encourage 
them. As far as IDPL are concerned I 
entirelY agree with my hon. friend and 
also earlier bon. member that import of 
intermediate is the main constraint; That 
has t.o be taken care of if indigenous pro-
dyction from basic stage is to be encou-
raged. That is our objective. 

Derecognisation of Political Parties re.ceiv. 
iDg less then OIle-sixth votes 

+ 
*332. SHRI KRISHNA PRATA~ 

SINGH: 
SHRI K. MALANNA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Government have re~jved 
suggestion for derecognising the ,aTties 
not securing one sixth of the total votes 
polled; and 

(b) if so 
thereto? 

Government's reacJ.ion 
; t 

THE DEPUTY MINISTER IN . E 
MINTSTRY OF LA W. JUSTICE AND 
COMPANY AFFAIRS (SHRI GHOLAM 

NABI AZAND): (a) a.nd (b). Th 
the suggestion ha not been sent to Go • . 
ernment, Government i aware;:.f t 
suggestion. The implementation :')f 
suggestion would require an amendm 
of tbe Election Symbols (Reservati 
Allotment) Order, 1968, which inter till' 
provides for the recognition of poli1i~a 
parties. The EJection Commission whi 
is solely cOIncerned with the administra-
tion of this Order has stated that it .. 
examining the matter and that it p ft 

to di cuss the matter with the recoguisal 
political parties in due course.. 
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'The Election Commi ion ha ~aid 
lhat it i examining the matter ' nd that 
it propose to di cu _ th matter with 
(he recogni ed political partie ~n due 
course." 
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sHiu BtiU ,PA . NI\ K: l. wol!ld v.ke 
'9 know' from the Govern~ent .,.,h:tuer 
they have taken the s'ta~d thai this is the 
E:l~tion Oom~is i~o;S bu ine a~d pe~­
hap it i~. Would the over.nment CQD-

sider, apart fro m tbe 'Politi~al ?lrlies 
obtaining Jess then 1/6th of the wte. ) 
banning altog~ther lbe so-called indepen-
dent candidates? 

MR. SP AK R: So-called independent 
candidate I 

HRI BUU PAT AIK: You C)re 
talking of 1/6th of a Party's votes. W!li\t 

bout the independent candidates ~ho art 
pringing up til(e mu hrooms in this 

c urrtry brin iog n L m ndm nt at 
1 a t to that effe t? 
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HRl K. LAKKAPPA: Mr. Sp ak'~r, 
Sir, apaq fr m the fact that the que tion 
i ba eo on the de-recognition of ·political 
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Parti hi h do not get one- ixth of the 
, tal vot polled, i there any thinking 
of bringiI1g a bout- be au you are pro-
mi ing th ~ electoral reforms-a law to 
curb tb forma tion of and mu hroom 
growth of r gional a w II a ' paroch ial 
partie \\ hich arc gan~ing up today to 
endanger the integrity and overeignly of 
Ihi countr) ? uch p litical Pal1ies an.: 

gain t t e national i.ntere ·t ' and the in-
tegrity an I vereignty of the country, 

HRI JA ATH KASUHA L: 
dOe n t pertain to thi que tjon , 

HRI K. L 1<KAPPA : You aid . 
) ele toral reform" (lilt rruplions ). 

MR. P AK R:' That i not IJact of 
thi... que!Ji n. He ay that ha to be 

f put a a eparat que lion . 

HRI ATY A ADHA - CHAKRA-
BORTY : Thi. is an jmportant que tion 
and I agree tbat the lection Commission 
I think iDg over the matter. A political 
Partie , 'hould also giv a seriou!l 
thought to it. There j a mi concep ion 
that the mullipli ity of Partie i creating 
problem. But tb exj tence of lnultipli-
city of Partie... repr~t the contradic-
tion in ollr oda} y tern, 

MR. 'PEAK R: What the que&-
tion? 

SHR I ATYASADHA HAKRA-
BORTY : But if In the nam of reducing 
the numher of partie you want to de-
recogni ' the exi 'ting partie it is th 
duty of the overnment al 0 and the 
ruling party, that they ., h~uld give an 
• ur n 'l;: t) the effect. that th exi ling 
de-r c gnilled partie.;. would he r ogni"ed 

, first. 

~ • 

MR. The Ie tion Com-
mi ion j , an independ nt body. It i a 
statutory hod. That j , a separate and 
independent b dy. 

HR[ ATYA AOH HAKRA-
B RTY : We are entitled t our .)pinion . 

MR. p AK R: You can h ve it. 
No ody debars you from having your 
opiuion. - ! 

SHRl . K. Thi ' 
matter relate to th improvem nt in th 
Representat ion of the Peop e ct an 1 
other thing. M y I know the progre 
that ha , been made in the matter of 
framing a new comprehen ive J W .L'l!I ti 
to the R~pr entation of the People ct? 
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Proctdurt' R arding Registration of 
~,.. pers 

i<333. HRJ GIRIDHAR GOM AN 00: 
Will the Minister of INFORMA'TI0 
AND BROAD ASTING be ple~sed ~o 
lay a .1atement how'ing ; 

(a) the name'! of tbe newspapers Ie· 
commended by Government of' Orism 
and those received directly by hi in18t1¥ 
for regi tration dnring the Ja t five years; 

(b) the name. of the ne~ paper , ut ~f 
them whiCh received regi Hation letter 
from hi Ministry far ; and 

(c) the proceuure and policy , dopted 
by his Mini"try for regi , tration of 'lew-
paper ? 

Reg' tration 
7 lnd 10 




